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* In the high court of DELHI at NEW DELHI

t-^

+ : ITA 427/2018 and ^

+. ITA 495/2018 with GM No. 16306/2018

THEPR. COJMSSIONER OF INCOME TAX -5. ..... Appellant
' , . • Through , Mr. Ruchir Bhatia, Advocate

- • • •, versus- / - , - v • : ," - '

KRONQS SOLUTIONS INDIAPVT. LTD. ' ..... Respondent
> Through ]\^., Kamal Sawhney, Mr.^Prashant

• Meharchandani and Mr. Upkar /
. • • ' Agrawai, Advs. ^ ,

.jCORAM: V-^.
HON'BLE Mk. JUSTICE SANJIV KHA^NNA

%

ORDER

30.07.2018.

in

the present appeal is below Rs.50 Lacs and therefore,'in terms of

, .' circular, No., 3/2018 dated 11.07.2018, the subst^tial /qiiestion of law ,.

raised in the appeal need not be answered. , ' • '

' ; Recording the aforesaid statement,'the appeal is disposed of

,. iwithout answering,the substantial'question of lawwhich is leftopen.; , "\
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